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there myself four months .,0 and I 
am now satisfied that there is not 
going to be any major bottleneck in 
the ship construction programme. 

Shri Jyotirmoy BUll: Since it has 
been established that collaboration 
with capitalist countries has not been 
very profitable for India, would the 
Government consider explOring the 
possibilities of entering into collabo-
ration agreement with socialist coun-
tries for shipbuilding? 

Shri Hem Barua: Is it not a fact 
that the expenditure involved in the 
manufacture of ships at the Hindu-
stan Shipyard mostly with indige-
nous materials would be the highest 
anywhere in the world unless it manu-
factures six ships a year and if 50, 
what steps have the Government 
taken to see that the expenditure is 
kept within reasonable limits by 
man ufaeturing six ships a year in this 
shipyard? 

Dr. V. K. R. V. Rao: We are 
anxious to see that six ships are manu-
factured in the shipyard because that 
is the ultimate solution for making it 
economical, but that requires a cer-
iain amount of re-planning and addi-
tional lay-out and so on. I have been 
given an assurance by the manage-
ment that by next year we would be 
able to have a programme of four 
ships as against two or three which 
was the case so far. If the financial 
position improves, as I hope it will, 
the Ministry would certainly pursue 
the subject of expanding the capaCity 
of the shipyard in terms of equip-
ment, lay-out and so on so as to 
enable the construction of six ships a 
year. 
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Dr. V. J[. R. V. 8&0: I think the 

hon. Member wanted to know what 
ships were constructed between 
1962 .... 

Mr. Speaker: He can read a COpy 
of that report and find it out. 

Shri N. K. Somani: How does the 
cost of a ship finished at Hindustan 
Shipyard compare with similar vessels 
of international markets? 

Dr. V. K. R. V. Rao: They do not 
compare well. The position of cost 
has improved a bit during the last 
few months because of devaluation. 

Participation of Members of Lel'll-
latures of Union Territories In 

Presidential ElectlODll 

+ 
.1648 .. Shrl Yashpal 81nP: 

Shri S. C. Samanta: 

Will the Minister of La", be pleased 
to state: 

(a) whether Government are 
examining a proposal to permit in 
futUre members of Legislatures of 
Union Territories to participate in the 
Presidential Elections; and 

(b) if so, when a decision is 'likely 
to be taken? 

The Deput,. MIDWer In the JIInII-
try of Law (8hrl D. R. Chavaa): Ca) 
No, Sir. 

Cb) Does not arile. 
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-;;.r ~ ~ i'i iI1h: ~ ~ ~Q 
'liT ~ ~ ft:rlfl' ~ ? 
Shri D. R. Chavan: It is not correct 
to say that the Union Territories are 
not getting any representation to 
participate in the election of the Presi-
dent and Vice-President. As a matter 
of fact, Union Territories are repre-
sented in both the Houses of Parlia-
ment-the Lok Sabha and the Rajya 
Sabha. My hon. friend may please 
refer to articles 80 and 81. Repre-
sentation is there in both the Houses. 
But the difficulty in making Legis-
lative Assemblies of Union Territories 
them represented in the electoral col-
leges under article 54, which are the 
electoral colleges for election ot the 
President is that the Union Territories 
cannot be considered as States within 
the meaning or article 54. That is 
the constitutional difficulty and there-
fore it cannot be done. 
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Mr. Speaker: That hill! been replied 
to. He !laid that the Constitution has 
to be amended. 

The Minister of Law (Sbri Govinda 
MeDOII.): Sir, article 54 gives the con-
stitution of the Electoral College. 
Article 54 reads: 

"The President shall be elected 
by the members of an electoral 
college consisting. of-

(a) the elected Members 01 
both HOWles of Parliament; 
and 

(b) tht! ~ t  ~ l of the 
Ll!giklative Assemblies of 
the States. U 

That being the law Government can 
do nothing in this matter unless the 
Constitution is amended. 

Shri S. C. Samaata: The hon. Minis-
ter admitted that elected Members of 
Lok Sabha from these Union Terri-
tories can participate in the election 
of the President. How is it that its 
constituents, the legislatures of Union 
Territories, which are also elected, are 
not allowed? Is it not against the 
principle of the Constitution itself? 
If that is so, may I know whether 
Government is going to amend the 
Constitution or the Representation of 
the People Act? 

Shri Govinda Menon: This is not a 
matter of the Representation of the 
People Act. Article 54 is in the Con-
stitution. There are now ten Union 
Territories. Five of them have got 
legislative assemblies. So long as the 
article in the Constitution providing 
for the electoral college is what \t I, 
nothing can be done. 
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Shrl Govlnc1a MenOD: That is the-

Constitution. 

Shrl A. B. Vajpa,.ee: Sir, the ques-
tion hill! not been replIed to. The 
~ stion was whether there is any 
proposal to amend the Constltutlon. 

Shrl GovInc1a MeDOD.: There is n~ 
proposal in hand. 
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8.J!.rl a. D. BlaaD4Iare: ~ I bow 
from the Law MiniSter wheiher'it is 
:not an anom8J.ous poaiil,on -'that under 
~ lul  IV n~tion is given 
to the Statea and Union Territories in 
the Council .. of States and under 
Artiele 54 they are not allowed to 
constitute the elector!!l college? In 
view of this anomalous position, has 
the Government taken into cOtlsidera-
tion, in order to do away with this 
anomalous position,' that the Constitu-
'tion ()?libt to be amended so that 
representation could be given to the 
members from the Union Territories? 

Shri Govtnda Menon: That is a sug-
gestion. 

Shri Shri Chand Goel: Considering 
thAt the value of a vote di1l'ers from 
State to State, depending on the popu-
lation and the number of elected 
representatives from that State, may 
I know the reason and justification for 
discriminating against the Union 
Territories? Will the Government 
1lhink of amending the Constitution so 
that these disparities can be removed? 

Mr. Speaker: He has answered that. 

Shrl SIlrl Chand GoeI: The value of 
the vote is different from State to 
State. The Constitution can very well 
be amended so that this disparity can 
be removed. 

Mr. Speaker: The Minister has 
allBwered iIlat question. Now, next 
question. 

8ab-wan in Delhi 

'1649. 8hri Ram KJshan Gupta: 
Will the Minister of TruIpod and 
ShippiDa' be pleased to state: 

(a) whether IlD7 lICheme to con-
struct sub-ways in the capital with a 
view to reduce the traffic bottlenecks 
on the roads and reduCe the number 
of accidanbl hal been inalised; and 

(b) if so, the cletaUs thereof? 

!.'he Deputy IIIDJster III tIae IIbaI8-
~ 01 ~ .. IIIiJJpIae (-tNIrI 

~~t~~ n): (a) 1..n4 (b), No 
specifie scheme for the construction of 
sub-ways in the capital h!l5 so far 
been fiqalised, But a numblilr of i/ro-
posals are under the consideration of 
New Delhi Municipal Comnuttee and 
the Municipal Corporation of Delhi. 
Out of these prQPosals, the sub.way 
opposite the Irwin Hospital for pede-
strian traffic -is being constructed by 
the Corporation and is expected to be 
completed during the current financial 
year, 
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